GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE
LOK SABHA
UNSTARRED QUESTION NO. 2860
TO BE ANSWERED ON WEDNESDAY, THE 11™ MARCH, 2020
Use of Local Language in Courts
12860. SHRI SADASHIV KISAN LOKHANDE:
Will the Minister of LAW AND JUSTICE be pleased to state:

(@) whether the Government has made arrangement of debate in local language in
Maharashtra High Court and other district courts of Maharashtra;

(b) if so, the details thereof;

(c) if not, the reasons therefor and the reaction of the Government thereto; and

(d) the corrective steps taken by the Government in this regard?

ANSWER

MINISTER OF LAW AND JUSTICE, COMMUNICATIONS AND ELECTRONICS &
INFORMATION TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(@): No, Sir.
(b): Does not arise.

(c): Central Government has not received any request under Article 348(2) and

Section 7 of the Official Languages Act, 1963 from the concerned State.

(d): Does not arise.



